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Before The 1-lon'ble National Green Tribunal 

Principal Bench, New Delhi 

Report of the Joint Committee 

In compliance of order dated 04.02.2025 

In 

Original Application No. 754 Of 2023 

Vipul Kumar 

Versus 

Uttarakhand Environment Protection & Pollution Control Board & 

Ors. 

Submitted by 

District Magistrate, Haridwar 
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l.. Background 

Hon 'ble NGT vide its order dated 04.02.2025 in the matter of O.A. 

No. 754 of 2023Vipul Kumar Versus Uttarakhand Environment 

Protection& Pollution Control Board & Ors. for verification of 

compliance status of siting criteria of brick kiln, Mis Balaji Brick 

Field, Roorkee, District Haridwar, Uttarakhand with respect to the 

criteria prescribed in clauses 6 and 7 of the MoEF&CC notification 

dated 22.02.2022. Relevant part of the Hon 'ble NGT order is as 

below: 

.. 4. Hence, we constitute a Joint Committee comprising of the 

representative of the Member Secretary, CPCB, Member 

Secretary, UK.PCB and the District Magistrate, Haridwar in 

which District Magistrate will be the nodal agency. The Joint 

Committee will ascertain the aerial distance of Respondent No. 5 

from the nearby habitation as well as from the nearest existing 

brick kilns. The Joint Committee will ascertain the requisite 

distance keeping in view criteria prescribed in clauses 6 and 7 of 

the notification dated 22.02.2022 and submit the report before the 

Tribunal within six weeks; 

5. List on 23.04.2025'; 

Copy of order dated 04.02.2025 passed by the Hon'ble NGT is 

annexed as Annexure-1. 

In compliance to said order, inspection of Mis Balaji Brick Field, 

Roorkee, District Haridwar, Uttarakhand was carried out by the 

foJJowing officers of concerned department: 

I . Sh. Arvind Kumar, Scientist 'C' ,CPCB, RD Lucknow 

(Representative of the Member Secretary, CPCB) 
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2. Sh. Aject Singh, Scientific Officer, UKPCB, Regional Office, 

Roorkce (Representative of the Member Secretary, UK.PCB) 

3. Sh. Prem Singh, Nayab Tehsildar, Roorkee (Representative of Joint 

Magistrate, Roorkee / DM Haridwar) 

During visit following officials were aJso present: 

l. Sh. Subhash Sharma, Assistant Manager, District Industry Centre, 

Haridwar 

2. Sh. Vivek Kumar, Surveyor, Mining Department, Haridwar 

3. Sh. Pradeep Barathwal, Revenue Sub Inspector. 

4. Sh. Beer Singh, Revenue Sub Inspector 

Copy of nomination letter issued by District Magistrate, Haridwar is 

enclosed as Annexure-2. 

2. Observation of Joint Committee: 

The committee carried out the inspection of brick kiln namely Mis BaJaji 

Brick Field, Roorkee, District Haridwar, Uttarakband on 05.03.2025. 

Observations of joint committee are as below: 

1. Mis Balaji Brick Field is located at Village Nagla Saktu, Berhampur, 

Mang]our, Roorkee, District Haridwar and owned by Sh. Amit Malik. 

2. The brick kiln is based on induced draft with rectangular shape brick 

kiln and zig-zag brick setting. 

3. Consent to Establish (CTE) was granted to MIS Balaji Brick Field by 

Regional Office, Uttarakhand Pollution Control Board on 6.11.2020. 

Copy of the CTE is enclosed as Annexure-3. 

4. The brick kiln has granted Consent to Operate (CTO) by Regional 

Office. UK.PCB on 12.06.2023 with installed capacity of 30,000 

~- ct 3

355



bncks/day under the Air (Prevention and Control of Pollution) Act. 

1981 and Water (Prevention and Control of Pollution) Act, 1974 by 

which is valid up to 30.09.2026. Copy of CTO is enclosed as 

Anncxurc-4. 

5. During visit the brick kiln was found operational. 

6. During visit, measurement of nearest habitat and brick kilns from M/s 

Balaji Brick Field has been carried out by Revenue department. As 

per revenue department, on-site measured distance from the Mis 

Balaji Brick Field to the nearest residential house of Village 

Harchandpur was found 950 meters and distance from nearest brick 

kiln (i.e., Mis Jaimata Brick kiln) was found 650 meters. Copy of 

Revenue department report is enclosed as Annexure-5. 

Accordingly, joint report submitted for kind consideration. 

e. Kumar, 
Surveyor, 

Mining Department, Haridwar 

r. Ajeet Singh 
Scientific Officer 
UK.PCB, Roorkee 

Dr. Rajendra Singh 
Regional Office 

UKPCB, Roorkee 

Subhash ~istant 
Manager, DIC, Haridwar 

~ 
Prem Singh, 

Nayab Tehsildar 
Roorkee 

A,..,..:.~~\(~~ --
e1ro f,,Jt.,\it"""' 

Arvind Kumar 
Scientist 'C' 

CPCB, Regional Directorate, Lucknow 

k-
Ashish Kumar Mishra 

Joint Magistrate, Roorkee 
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Item No. 12        Court No. 1 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

  
    

Original Application No. 754/2023 

(I.A. No.887/2023) 
    

Vipul Kumar           Applicant  

Versus 
 

 Uttarakhand Environment Protection 
& Pollution Control Board & Ors.                   Respondent(s) 

  

 

Date of hearing: 04.02.2025 

 

 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 

   HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER  
 

Applicant: Mr. Gaurav Agarwal & Mr. Sarthak Kalra, Advs. 
 

Respondents: Mr. Kaushal Gautam & Ms. Varshika Singh, Advs. for UKPCB.  

Mr. Atif Suhrawardy, Advocates for CPCB (Through VC)  

Mr. Rohan Thawani & Ms. Aakriti Vikas, Advs. for R-5 Balaji Brick Field 

Mr. Upender Thakur, Adv. for MoEF & CC (Through VC)     
 

ORDER 
 

 

1. In this Original Application the main plank of the argument of the 

counsel for the Applicant is that the siting criteria which has been 

prescribed in the Notification dated 22.02.2022 is not satisfied in respect 

of the Respondent No. 5-Brick Kiln. During arguments counsel for the 

Applicant has relied upon Clauses 6 and 7 of the Notification which 

provides as under:- 

“6. Brick Kilns should be established at a minimum distance of 
0.8 kilometers from habitation and fruit orchards. State Pollution 
Control Boards/Pollution Control Committees may make siting 
criteria stringent considering the proximity of habitation, population 
density, water bodies, sensitive receptors, etc. 
 
7. Brick Kilns should be established at a minimum distance of 
one kilometer from an existing brick kiln to avoid clustering of kilns 
in an area.”  

 

2. Counsel for the Applicant has also relied upon the RTI reply 

Annexure 3 disclosing the distance of Respondent No. 5-Balaji Brick 

Kilns from the Jai Mata Brick Field as 653.943 mtrs. and also the RTI 

information Annexure–5 (page 47) disclosing the distance of the Balaji 
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Brick Field to nearby Harchandpur village as 722.346 mtrs. These 

distance in Annexure-3 and Annexure-5 stated to have been mentioned 

based on google photographs.  

 

3. As against this, the Respondent has relied upon the Google Maps 

filed along with the Reply of the UK PCB as Annexure-2 (Page 110) in 

support of the plea that the citing criteria is satisfied. Hence, there 

appears to be a factual dispute about the distance of Respondent No. 5 

from habitation as well as from the existing Brick Kiln i.e. Jaimata 

Brickfields. Thus, before proceeding with the matter, this factual dispute 

needs to be resolved.  

 

4. Hence, we constitute a Joint Committee comprising of the 

representative of the Member Secretary, CPCB, Member Secretary, UK 

PCB and the District Magistrate, Haridwar in which District Magistrate 

will be the nodal agency. The Joint Committee will ascertain the aerial 

distance of Respondent No. 5 from the nearby habitation as well as from 

the nearest existing brick kilns. The Joint Committee will ascertain the 

requisite distance keeping in view criteria prescribed in clauses 6 and 7 of 

the notification dated 22.02.2022 and submit the report before the 

Tribunal within six weeks. 

 

5. List on 23.04.2025. 

         Prakash Shrivastava, CP 

 
Arun Kumar Tyagi, JM 

 
 
 

Dr. Afroz Ahmad, EM 
 

February 04, 2025 
Original Application No. 754/2023 

(I.A. No.887/2023) 
A.. 
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• c1>1i.fc1i. 

-=- Jml1aog ~ Potd,1°1 1't 
1.W ~ qftct,tiq Qil qftttl, ~ -247667 6fbilt 
'~ Ph nc o. 0 I 32-260422 E-mail: rorueppcb20 l3@gmail.com 

-omuA.,..:,i)~-1378/20201861 ~: a, l1t)2PZ.. 

~ ,1, ~ R IRT 
Mis Balaji Brick Field 

agla Sak1u Berhampur. 
tangl ur. R rkee 

Harid\\111-. Oistt- Harid"ar. 

~ :- ~k<'I~ ~ .. ~ a ~ ~ ~ ~ ~ NIIQiliU ~ Q (Consent to Establish) 

~, 

~. ~ ~ ~ ffl ~ ~ ~ 28.10.2020 ~ ~ ,1 Jllm ~ g&11~0 ~ C5T 

~ ~ ~I ~ ~ 'tfCiiTo ~ ~ ~ ~ sl)ot ,f Jllm q;l q(tfcWifl4 ~ ~ ~~DI ~ 
~Jqld~ ~ ~@1 ~ ~ ;rci1 ~ • ~. q,'t ~rcf ~ WI 'Rmf ~ ~ ~ q;r 

(Consent to Establish) ~ fa;m ~ ! I 4 

~~ ~ fa~ ~~i~tt~~oom! 1. ~ ~ 'GI <1 :-

(c$) ~: Nagla Saktu Berhampur, Manglour, Roorkee Haridwar, Distt-
Haridwar. 

~JcqRil: Brick-90000 Nos/Month. 

~~~illcf: 1. Wood- 15000 MT /Month. 
2. Coal- 70MT/Month. 
3. Clay- 2500 MT/Month. 

{El);,11,~~= Nil. 

~) ~ 1!R: Nil. 
(ii) ivft: Category Orange; Scale Small, Investment- 0.25 Crs. 
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REGIONAL OFFICE 
UTT ARAKHAND POLLUTION CONTROL BOARD 

Irrigation Design Bulldlng Campus, Roorkee-247667 (Dlstt-Harldwar) 

(19kie 

G2Q ....,.._ 

UKPCB/ROR/Con/B-152/2013/.339 Date: Ro6.2023 

To, 
M/s Balaji Brick Field 
Nagla Saktu Berhan,pur, 
Manglour, Roorkec 
Distt- Haridwar. 

Registered Post 

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA 
(Consolidated Consent & authorization) (Fresh/Renewal/Reapplication/Expansion/) under 
Section-25 of the "Water (Prevention & Control of Pollution) Act, 1974" and under Section-
21 of the "Air (Prevention & Control of Pollution) Act, 1981" and Authorization under "Rule-
6" of the "Haurdous Waste (Management, Handling and Transboundary Movement) Rules, 
2016" notified under "Environment (Protection) Act, 1986" as applicable (to be referred 
hereinafter as Water Act, Air Act and BW Rules respectively). 

r---=:-:---=:---:-:::-::------------:---::---:--=--------. 
Caf ID -6401 Application ID-622628 
CCA (Renewal) 
Consent No. A WH-

CCA is hereby granted to Mis Balaji Brick Field located at Nagla Saktu Berbampur, 
Manglour, Roorkee, Distt-Haridwar subject to the provisions of the Water Act, Air Act and 
BW Rules and the orders that may be made further and subject to following terms and conditions:-

1. This CCA is granted for a period up to 30.09.2026 and valid for manufacturing of 
following products with Capital Investment/ Net Assets Values Rs 27.83 Lacs. 

s. Last CCA Quantity CCARenewal 
No. Product Quantity Product Quantity 

(Per Day) (Per Month) 
1 Bricks 30,000 Nos Bricks 9,00,000 Nos 

2. Specific Conditions under Water Act: 
The daiJ uanti of effluent discba e D :-

Last CCA or CTE CCARenewal 
Trade Effluent Nil Nil 

Sewage 1,0 1.0 

(ii) Trade Effluent Treatment and Disposal: Nil. 
(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic 

Tan1c/ Soak pit is required with reference to influent quantity and quality. 
3. Conditions under Air Act:-

(i) The applicant shall use following fuel and install a comprehensive control system consisting 
of control equipment as is required with reference to generation of emissions and operate 
and maintain the same continuously so as to achieve the level of pollutants to the following 
standards: 

s. 
No 

Stack 
attached 

with 

Stack 
height 

(Mt) 

Type of 

Fuel 

Fuel 

Qµantity 

KLD/MTD 

Emission 

Control 

Equipment 

Emission 
standards 

not to exceed 
1 Brick Klin 30 Coal & 

wood 

.,, 

ti 'ii 
'~l \ .. ~. 
~ . 

.,. 

Induced draft with 

Zig-Zag 

Technology 

250 mg/NM 
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364

Annexure No. 4



1Ski11 
Jndustrlal Area Commercial Area Residential Area Silence Zone Standards for Noise Night 

level In db(A) Leq Day Night Day Night Day Day Night 
time time time time time time time time 
75 70 65 55 55 45 50 40 

. 00 .m. to 6.00 a.m . Day time: from 6.00 a.m. to 10.00 p.m., Night time, Crom IO P 

4. Conditions under HW Rules:-
(i) The Occupier of Mis Balajl Brick Fleld Is hereby grated an authorization to operate a 

facility for collection and storage of Hazardou~ :,vastes. . 
(ii) The authorization is granted to opetate a fac1ltty for generation, collection and storage of 

hazardous wastes within factory premises f~r following category of wastes. 
(iii) The authorization shall b~ in force for a P~~1od up to 30.09.2026 
(iv) The authorization is subJect _to the _co~dtt1ons stated below and the conditions as may be 

specified in the rules for the time bemg m force under Environment (Protection) Act, l986. 

S.No. Category Quantity or Waste for which Mode or 
(Schedule-I & Schedule-Il) authorization Is being Issued (MTA) Disposal 

I - - -
Terms and conditions of authorization: 

(i) The authorization shall comply with the provisions of the Environment (Protection) Act, 
l 986, and the rules made thereunder. 

(ii) The authorization and its renewal shall be produced for inspection at the request of an officer 
authorized by the SPCB/PCC. 

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous 
wastes without obtaining prior permission of the SPCB/PCC. 

(iv) ~ny unauthorized changes in personnel, equipment as working conditions as mentioned in 
the application by the person authorized shall constitute a breach of his authorization. 

(v) It is the duty of the authorized person to ta.ice prior permission of the SPCB/PCC to close 
down the facility. 

(vi) An application for the renewal of an ·authorization shall be made as laid down under these 
rules. 

(vii) Any other conditions for compliance as per the Guidelines issued by the MoEF or CPCB. 
5. Compulsory documents to be submitted by the lndustry/Unit:-

6. 
7. 

8. 

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules 
and Third Party Audit Report. 

(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986. 
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage 

Area. 
Unit bas to apply for renewal of CCA well in advance of 60 days of expiry of this CCA. 
Competent Authority reserves the right to change/modify/add any time any condition of this 
CCA. 
Unit has to comply with the other general conditions as annexed herewith. Non compliance 
uf any provision of this CCA and provisions of the Water Act, Air Act and HW Rules _will 
results in legal action under the aforesaid Acts and Rules. 

i,•~, f . ~ ( \ • , : C nal om (1/c) 

Copy to: Member Secretary, 

;mo::ICEi~~ nJ~wcJ 

Specific Conditions: 
J. In case Unit is using ground water than unit has to obtain NOC from central Ground water Authority for 

abstraction of ground water for which unit may refi ~!t~http://cgwa-noc-gov.in 
2. The applicant shall provide ports in the c • ~ !'f( facilities such as ladder, platform etc. as per 

requirement for monitoring the air e~ssions e.. :' ·,m \ G be open for inspection and use at all times by 
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ti9kil 
, ff The chimney/stack attached to various sources of emission shall be designated by numbers 

the Board 
5 ~~2 ~tc. and these shall be painted/ displayed to facilitate identification. 

such_as S-I, shall ensure interlocking of air pollution control devices and production processes. 
3 The mdustry • d h b d. d • h • . f • . nerated from them ustry ave to e 1spose m manner sot at contamination o surface water 
4 Sohd wastes ge 

• . s/ d water/soil etc. does not take place. 
bod1e groun I f . fr . 
The industry shall take adequate measures to contro o noise om its own source so as to comply with the 

5
• dards as may be applicable. st

an 1. t shall develop three rows of green belt on the premises with plant species as suggested by the 
6. The app ,can 

Central Pollution Control Board • 
. d try shall ensure all safety measures and shall undertake periodical assessment by the competent 

7. The tn us 

aul
h
ori~- hall strictly comply with the provision of The Public Liability lnsurence Act. 1991 as amended and 

8
• The unit sd there under there under end shall submit copies of lnsurence Policies (if any) to the Board Offices 

Rules ma e 
regularly. 

. h 11 sure to comply the notification of state Government vlde No. l822Nll-A-1/2021/80-~/16 9. Unit s a en 
Dated l8.I0.2021 regarding the Uttarakhand state mining Policy 2021. 

t0. Unit Shall ensure to comply the Notification of MoEI? & Climate change (Government oflndla) on dated 

ll.02.2022 Under EP Act 1986. 

11. The Consent is Valid under the Final decision of Hon'ble NGT In matter of OA No. 783/2022 Ajay 
Kumar vs Uttuakhand Pollution Control Board & Others. 

12-. Unit shall ensure to obtain the Validation certificate from Central Building Research Institue or 
authorized organization regarding conversion to induce draft zig zag Technology & Submit it to this 

office within three Months. 
13. The Consent is being issued by the board to unit in sequence of its Letter No-UKPCB/HO/Gen-29(D) 

/2023/1537 Date 04.01.2023 and the brick kiln operate will be bound for the final decision on the consent 

fee in the said letter. 
14. Unit shall submit the compli~nce report in every year along with current Stack analysis report & 

Balance sheet. 
15. All the moving areas around the main Brick kiln shall be paved with the bricks to minimize the fugitive 

dust/emission from the brick kilns operations. 
16. The occupier shall ensure that fine dust not to accumulate all around the Brick Kiln. 
17. Toe unit shall submit stack emission monitoring report from MoEF & CC recognized laboratory to the Board's 

offices, within two month. 
18. The unit shall strictly comply with provisions of water Act; Air Act & E (P) Act and Rules/Notifications made 

thereunder. 

General Conditions: 

I. The applicant shall get the sample of treated effluent/emissions/hazardous wastes/leachate analyzed at least 
once in a three month/six months/one year from the laboratory recognized by the CPCB/UEPPCB/NABL 
/MoEF and conforms to the limits stipulated. Test report shall be communicated to the UEPPCB. 

2. Toe applicant shall however, not without the prior consent of the Board bring into use any new or altered 
outlet for the discharge of effluent or gases emission or sewage waste from the unit. 

3. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant 
shall provide discharge measurement equipment at final disposal point. 

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated 
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not 
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action 
shall be initiated against the applicant. 

5. The app)icant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof. 
6. The industry shall provide uninterrupted entry to the STP's/ETP's inlet and outlet points, Air Pollution Control 

equipment and stack. for smooth sampling/monitoring of efficiency of pollution control measures. 
7. The industry shall provide "Inspection Book" at the time· of inspection to the Board's officials. 
8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to 

occur in excess of standards laid down, s4P}l,--in ... tion shall be reported to the Board's offices and all other 
,. • "'III / .~ ' 

~ ., ' ? ' 
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ID9RIII 
concerned offices. In case of failure of pollution control equipment,. the production process coMected to it 

shall be stopped with immedfate effect. . 
9• The industry shall operate in a manner so that all emissions be emitted through designated chimney/Stack 

only. 

I 0. In case of any damage to the agriculture productivity, human habitation etc. by the operation o~ industry, it 
shall be imperative to stop production In the lnduatry with Immediate effect and such information s_hall be 
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by 
the Competent Authority. . 

11 • The applicant shall reapply before the 30 days of expiry of CCA or any change in production types/ production 
capacity/manufacturing process/capacity enhancement etc. or any change In effluent discharge point or 
emission point. 

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be 
necessary. 

13. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste without 
obtaining prior permission of the Board. 

14. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by the 
person authorized shall constitute a breach of his authorization. 

15. It is the duty of the authorized person to take prior permission of the Board to close down the facility. 
16. The authorization is valid for temporary storage of Hazardous Waste within premises only. 
17. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals 

being used in the plant as well as air emission and waste generated within premises is displayed on Display 
Board of size 6x4 feet out side the main factory gate within premises. 

18. It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for 
treatment, storage and disposal of hazardous waste. 

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on 
or before the 30th day of June following to the financial year to which that return relates. 

20. ln case of any accident, complete details shall be submitted to this Board as required under H.W. Rules. 
21. In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage 

must also be safely collected and stored. 
22. Before the haz.ardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and 

chemical analysis of hazardous waste sample and report to the Board. 
23. Dried haz.ardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed 

with R.C.C. or such material which does not react with the waste contained in it. 
24. The storage area should be fenced properly and Sign/Notice Board indicating 'Danger' and 'Hazardous' shall 

be displayed at appropriate position both in Hindi and English. 
25. The industry will store non-ferrous metal waste, used oiVspent oil waste in sealed drums placed on impervious 

floor under covered shed. Hazardous waste if requiryd shall be sold only to Registered Recyclers/Re­
processors. 

26. In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous Rules shall be 

submitted to the Board. ~ ... , ~ 
'"". :'.fflt '\,, 

_i',~····;·-.._'~\. 'J I i 
Ar { i~~ 1 ~ ( U,,\P "' . \:) . 
~ \ Ii_:/ • Regional O e c) 
~,~~~~ 
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